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Order of The Tribunal

Heard Ld. Counsel for the Applicant and Ld. Counsel for
the respondents.

Ld. Counsel for the respondents submits that the order
31.01.2017 passed in O.A.No. 638/2014 of this Tribunal
has been complied and accordingly it is reflected in
the how cause reply filed by the Respondents. Ld.
Counsel for the Applicant submitted that he has no
instruction about this matter as to whether the grievance
of the applicant has been complied or not . It is seen
from show cause reply that the respondents have passed
the order dated 26.10.2017 granting ACP benefit tot he
Applicant. Hence, the order dated 31.01.2017 of this
Tribunal has been substantially complied. In case the
applicant's grievance is not addressed, he can move
appropriate forum as per the law.

In view of this, the C.P. is dropped . Notices discharged

( SWARUP KUMAR MISHRA) ( GOKUL CHANDRA PATI)
MEMBER (J) MEMBER (A)
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